
IN 1iE CTRAL ?DMINiSTRAUVE TR13UNArJ 
CUTCK 3 ENCH ;CrJ 2'LCK, 

os. 634/1993 &63 5/1998. 
Cu ttack, this the 	 day of 	 1 2000, 

NARAYAN BISOI & ANOThER. 	.... 	 APLICANI. 

- VERSUS - 

UNION OF INDIA & OL1-IEb.S. 	.•.., 	 RONDEN IS . 

FOR INS'JCONS 

whether it be referred to the rej.orteis or not? 

whether it be circulated to all the uenches of the " 
Centr-31 Administrative Trihl.rnal or not? 

il 
i- 	-t 	.7. 

(G. NARASIMWIv1) 
VICE- C 
	

M &X3 ER (JUDICIAL). 

rA 



CrsAI ADMINISTR1IvE TRIBUNAL 
CU TTACI( B EN CH: CU PTACK. 

0. A.N. 634/1993. 

NARAYAN 31301, 

Aged ao -i.it 35 years, 
$/o.,r.ate chakradhar 91501, 
At/Po;Chaka'ada, via. B equnia, 
01st; KhUzxIa. 	 ... 	Applicant. 

3y legal pracider; i/s.p.v.Ranas, 
. V.3. Rao, 

Ad v oc a tes. 

- Versus- 

1. Unicri of India represented by the 
Chief Postmaster General, 
Orissa Circle,Bhubaneswar_l, 

Senior Supezintendent of Post Offices, 
Pu ri Division,puri, 

Assistant Sulperintendent of post offices I/c, 
Khu rd a Sub oi vi Si 1, Khu rd a. 

postnaster,Khurda .0.,Khua. 

Suo PoStmaster,Beouna S.0,Dist.hurda. 

... tespcndents 

By legal practitioners Mr,A.K.BOSe,SSC. 

.e. 
0. A. N19. 

RAJKISHORE ?AiNAIK, EI)MC, 
Aged aD(Ilt 57 years, 
S/O,Late Durga Charan Patnaik, 
At/Fo;3egUflia,DiSt,KhUrda, 	... Applicant.. 

By legal practiticxier: M/s.E.7,Ramdas, 
P. V.3. Rao, 
Adv>cates. 

- Versus 

1. Unicn of India represented by the 
Chief posthiaster Genra1,0rissa 
Ci rd I e, Bhutan eswar, -751 001. 
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senior superintendent of post Offices, 
Puri. DivisiOn,Puri. 

3, Assistant Superintendent of Post Offices I/c., 
Khurda SUO DiviSicfl,Khurda. 

posthaster Khurda HO.Khurda. 

SubPstInaster,3egunia SO,Dist.Khurda. 

Respcndeflts. 

By legal practittcner :Mr.A.K.Boe,SSC. 

CORAM 

rLiE 1IONOURA3 Ej E MR. SQMNAIH SCM, /IcE-caAIiMAN 
AND 

E HONOU. RA13LE MR. G.NARASIMH,MEM3E(JUDL.). 

.0 

J TrAck<, this the 	 day of 	 , 2000. 

P. D E R 

MR. 3OMNA1}1 SOM,VICE..CdAIRMAN: 

in these two appiicatins, cctaininq identical natire 

of 11, rayers, Respdeflts are CQ11o,AppliCafltS are also EDMCs 

s
under ruri 	Division.Hence, thcugh the applicatiis were 

heaiñ se;aratei e  they are being dispos1 of thr.ighccaimcri 

orier. 
2. 	AppliCants in both the OAs are MlviCs under aegunia 

Sub Post  office. While applicant in OA NO. 635/98 carries 

Mail from Begunia  to Chakapada rri the iadeo Line, the applicant 

in OA No.634/98 carries mail from Dingar to Rotapada. They are 

to perform their duties for five hcrs a day and are Oeing j.aid 

mcnthly pay of R.s. 420/- jesideS DA etc. In 00th these places 
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the menial wnrk like Sweeping and supply of water were being 

performed by some casual labrnrers on contingent oasis upto 

1.5.1998. Thenafter, engagement of such Casual Laocurers were 

dis-ccntiriued in view of the instructions of Director General 

of posts in letter dated 5.5.1991. Thereafter, the Ser1ior Supdt. 

of post ffices,pr. Division,cirected the applicants to 

perform additional duties such as supply of water and Sweeping 

of the Office Roans on the grnd that their E'iC work justifies 

fir honrs a day. 

It is the case of applicant that they represented 

expressing their resenthent out the SSPO threatened to take 

disciplinary action against them. Hence these applications 

have been filed to declare that the Sweeping and supplying of 

water wuld not Cane under the duties of the EDMCS and non- 

performance of such menial work wculd not (i-34A- 	any 

mis-c onduct. 

DepaibTleflt in their cointers take the stand that 

* 	 as per the DG'S circular of the year 191,Casua1 laocirers 

can not ftrther be enaged on contingent aasis.Heflce  the 1aore 

who are under engagements had to o e disc on tinu ed. Ihe work of 

the two applicants in carrying mails hardly justifies fr 

hors a day and the remaining w-e)e hcur, they can as well attend 

to the Sweeping of the office Roams and supply of water to the 

staff,which are quite essential for running of the office. 

In fact ED agents like ED1Cs are eligiale for promotion to the 

cadre of regular Gr.I) posts and some Cr. D employees are entrusted 

with Sweeping duty. This Deing so, entrustment of Sweeping duty 

to EDMCs w4&1 are lesser in cadre than Gr.D is not irregular 

Hwever,When the case was revised by the Res.No.1 i.e. Chief 

postmaster General, fl letter dated 10. 5,1999(Arinexu re./3), 
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it was intimated that entrustment of Sweeping work to the 

applicants was friind to be unjustifed and as such, the oer 

entrusting the menial work under Annexure-1 stands cancelled. 

we have head i4r.P. V. Rarrdas,learned crinsej for the 

applicants and M r.A.K.BOSe,learfled Senior Standing Cinsel 

(central) appearing for the Resprndents and have also perused 

the records in both these cases, 

It is Clear frcjt Annexure_/3 that the Thief post 

MaSter,General,Resprndent No.1 in letter dated 10.5,1999 

I 	 in4matel that additiczaj Sweeping work and bring drinking 

water can not be given to the ED Staff where casual laourers 

were doing this work prior to 4.2.1997. In these tuo offices, 

casual lacurers were performing this menial work upto 

1.5.1993.Hence the applicants wculd not be entrusted with 

this menial work.In fact in the c'-unters, also the Departh-ient 

made this positin clear, 

In this vji of the matter,questjc-n of taking 

disciplinary actirn against the applicants for their 

resentment to do this menial work wculd not arise. 

B. 	In the result, the original Applicatics are disposed 

of in terms of the discussiyis made above. No Costs, 

- 	 (G. NARASIMU?M) 
VICE-. C 	i? 	 M 1 BER(Ju DICE AL) 


